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CENTRAL ADMINISTRATIVE TRIBUNAL
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DATE OF DECISIoN O~ ¥\
Il. Bfauufaxxa Baria and OUthers Petitioner
Mr. BE.B. Gogla Advocate for the Petitioner (s)
Versus
_Undon of Iacda anc OEher  Respondent
Mro skil Kareshi _ Advocate for the Respondent (s)
CORAM
The Hon’ble Mr. K, Ramamoorthy Member (A)
The Hon’ble Dr. R.K. Saxena Member (J)

JUDGMENT

1. Whether Reporters of Local papers may be allowed to see the Judgment ?
2. To be referred to the Reporter or not ?
8. Whether their Lordships wish to see the fair copy of the Judgment ? NC

4, Whether it needs to be circulated to other Benches of the Tribunal ?



1.

Shri Baurana Baria

Navi Bdajar

Behind Railway Station
Shantingara, Okha Dist. Jamnagar,

Shri Deepak Dahyalal Rawal
Hindu Adult Occ; Nil

Rujda Roa¢, Post Jamikhambhalia
District Jamnagar,

Kapdi Ramdas Fremdas
Post Nancdana (Via)Bhatia
Taluka Jamkhambhalia, Dist, Jamnagar,

Shri Ravicas Madhavcas Sardadia
Near Post Office, Post Jamkhambhalia
District, Jamnagar,

Shri Aturl Babulal Pandya
Mirakai Road, Bet, Via Ukha
Dist, Jamna_ar,

Shri Mocdh Vadia lMeraman Arasi
C/o Savji Purja Jdagatia

Near Microwave Stztion,Dwarka’
Dist. Jamnagar.

Advocate Mr., B.E. Gdgia.

Versus

1.

Unicn of India

Through Secretary

Dept. of Telecommunicatiocn
Govt. of India, New Delhi

~ivisional Engineer Telecom
Microwave Maintenance, Rajkot

Divisional Engineer Telecom
Mierowave Maintenance, Ahmecabad,
Asst, Engineer,

Mircowave Maintenance
Khambhaliya,.

Telecom District Manager,
Jamnagar,.

ORAL JUDGMZNT

In
OeAs 285 of 1993

applicants,

Respondents,




Per Hon'ble Dr. R.K. Saxena Mermber (J)

This applicatic.: has been moved tc seek the
directions for non-compliance cf the ecrlier decision renderec
on 1- -19¢0 in the Original Ap-lications No. 751/88, 752/88,
754/88, 755/88,756/88 and 757/88, The applicants in thase
applications éought for quashment of the order of termination
pasesed by the respondents, While disposing of these applicaticns
it was held that the order of termination was valid and the
respondents wers, however, directed to make payment of compensation
which was recguireC under the provisions of law. Simultanecusly
the directicns wers also given that the seniority list of Casual
Lakbourers including the applicants be made, It has been ccntended
on behalf of the applicants that the respondents have partly
complied with the judgement dated 1-2-1990, It is again stressed
(‘c_/)
that the seniority list #heagh was directed could not be finalised
as yet., The lesarnec counsel for the respondents pointed that it
was prepared in the vyear 1990 itself bufthe lcarned counsel for
this
the applicant has objection tojaverment which is according to him
not corroborated from the documents or the reply sent to the

applicants.

24 Any way if, compliance of judgment was nct made,

/ Tle veatoss
it does nmot give right to the applicant to agitate k#m afresh.
At the most the applicants could have roved for contempt of the
Tribunal but it has not been sc ncved/as the learnec counsel for
the applicant points out &gk that the respondents had been keeping

him ancd the applicants,in dark. He ncw wants that if the r<spondents

3..




the seniority li:zt even at present, the applicants will be

t
2
v

sigx :isfied and the gj;licgzds shall not be pressed. Looking to
all :se facts, the respondents are directed to look into the matter

of combined seniority Sene

applicants, within three months

Thepplication is therefore allowec
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‘RAL ADMINISTRATIVE TRIBUNAL
AHMEDASBAD 3ENCH

J"pplicati,on A oalgslay” of 19

Pransfer Applic.tion No, 0149 W. Pett.No

CERTIFICATE

Certified that no further action is required tobe
taken and the case is fit =
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Record Room (Deciged)

Dated 2 9.0 .4y

Countersigned : ﬁJj
ealing

L Signature of the |
5\t agsifstant

Section Officer/Court officer




*’ IN THE CENIRAL ADMINISTRATIVE T RIBUNAL

- AT AHMEDABAD BENCH

INDEX SHEET

CAUSE TITLIE cal2ec/ga , OF 19

NAME CF T%PAM‘ES M2 . R ehutoa Reoie 2 b.ct

VER3US

3. B ' 2 L.t

SR NO. DESCRIPTION OF DOCUMENIS PAGE

[ )
3 rraleorias 2 e 27

N Maloexlay 2a o uJ

Y Reply Uz b 68 -
by Deo-ermini D,c.‘)"ovw((f,l &g /o K2

& o 3 oA d fe. R qy




